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       IB-385/ND/2020 
     

Under Section: 7 of IBC. 
 

In the matter of: 

DMI Finance Pvt. Ltd. …           Applicant 
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Navin Raheja  … Respondent 

 
 
        

                              Order delivered on 04.02.2020 
 

CORAM 
 

DR. DEEPTI MUKESH,  
HON’BLE MEMBER (J) 
 

SHRI HEMANT KUMAR SARANGI, 
HON’BLE MEMBER (T) 
   
For the Applicant  : Mr. Krishnendu Datta, Adv., 
     Mr. Rahul Gupta, Adv., 
     Mr. Kinshuk Chatterjee, Adv., 
     Mr. Kushal Bansal, Adv. 
For the Respondent   :  
 
     

ORDER 
 

The present applicant has filed under Section 95 of the Code 

seeking initiation of the Insolvency Resolution process of the 

personal grantor, Mr. Navin Raheja.  On 21.01.2020 interim 

moratorium under Section 96 is ordered.  Today, learned counsel 

for the applicant Mr. Datta, states that notice was issued of this 

application filed service affidavit.  The next step in this application 

would be appointment of RP under Section 97 of the Code. The 

details and undertaking of RP are filed along with the application 

Form-A, Form-B certificate of registration of Mr. Rajendra Prasad 



Tak, and certificate of professional membership of Mr. Rajendra 

Prasad Tak, with ICAI are annexed with the application.  The 

declaration by the proposed RP with respect to no disciplinary 

proceedings are initiated against him.  The same is also mentioned 

in the Part IV of the application Form-C.  We hereby appoint Mr. 

Rajendra Prasad Tak, as the Resolution Professional and direct to 

take appropriate steps with respect to submission of report under 

Section 99(1)(7) as prescribed under the Code.  The procedure as 

described under Section 99 be followed by RP while submitting the 

report.  List on 11.03.2020. 
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